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(c) why there is s" much delay 11' 
considering their demar.d.s; and 

(d) the decision t.kr.n in the 
matter? 

The Minister of FlDaDee (8brl 
Saehlndra Chaudhuri): (a) Govern-
ment understands that the Federation 
has not yet finalised its constitution 
and it is 'not a registered body. 

(b) and (d), A Statement indicat-
ing the demands made and the views 
of Ihe L.I.C. thereon as communicated 
10 the Federation on the 17th Novem-
ber, 1965 is laid on the Table ()I! the 
House. [Placed in Library. See No. 
LT-5570/66J. 

(c) The demands had to be consl-
dr.red from various poinls of view. It. 
Iherei'ore, took the CGrporntion some 
tiIT.e to formulate their views thereon. 

E:qMJrt of Snak~ Venom 

813. Shrt Mabesb_r Naill: Will 
the Minister of Health uuI FaIlll1,. 
Planning be pleased to state: 

(a) whether !t is a facl th.t tht 
plan Of the Regiona! Re.i~areh Labo-
ratory at Hydcrabau for earning 
foreign exchan~e thruugh the .xport 
of Iyopholized snake venom, had made 
little progress. 

(b) whether it is al.o :1 fact that a 
Florida firm wanted permission to 
import Cobras from India in order 10 
manfacture lyopholized snake venom 
and was refused pcrrn.isJio"l because 
India wanted to e".,or! the venom 
itself; and 

(cl thr. latest position in this 
regard? 

The Minister of Health &lid FamJly 
PIaDn .... (Dr. SDsbIIa Na,.ar): • (a) 
The Regional Research Laboratory 
at Hyderabad had been exporting 
Cobra and Russels Viper venom, but 
the export <11. snake venom was ban-
ned under an Eli:port Trade Control 
order dated 2Mh July, 1984, because 
there was shortage of venom for the 
Internal requirements of the eoantry. 

(b) The Miami Serpentarlum, 
Florida, wanted to set up a station in 
India for collecting snakes for the 
production of venom, but the request 
was not favoured by the Gov~rnment 
()If India because the institutions en-
gaged in the production of venom In 
this country had been experiencing 
difficulty themselves in conecting a 
sumcient number of snakes and conse-
quentiy the prodUction of venom had 
fallen short of the increased Internal 
requirements of the country in recent 
past. 

(c) The whole position i. being re-
viewed by the Government of India 
and an appropriate decision i. soon 
expected to be taken. In the mean-
time export 'for research purpose. Is 
being permitted. 

P'roperty Ta.. on GuverlUllent 
BUl\dlJtI!'J 

&it. Sbri MUesw ... X"I"': 
8brt Bammatnrl: 

Will the Mlni.te.- 01 Work .. Bonllnl' 
lUUl Urban Developm~nt be pIc. sed 
to state: 

(a) whether 1\ is a fact t.hat the 10 .. 
year old disPutoi! between thl! Gov .. 
',rnment and :'ole,," Delhi Munnicipal 
Committee regard!:.;! prnpcrty tax on 
Government bwJU.lJnt!§ allei Jand in 
New Delhi hL. I'IOW hcen tctUed; lind 

(b) If 10, how the "etllcmont h •• 
Leen elfected? 

TIle Mbtlater ot Works, BIIIUIq 
uuI Ur .... Development (Sbri MIohr 
Clwtd Khanna): (a) and (b). A deci-
sion regarding the basis on which 
property tax on Central Government 
buildings in Delhi or service charges 
In lieu thereof are to be paid to thl." 
Municipal Corporation Df Delhi and 
the New Delhi Municipal Committee 
was taken in April 1984. A copy ot 
the order. issued by the Ministry of 
Home Affain in that regard 18 laid on 
the table of the House. fPl4eed In 
LlbTIITJ/. Bee No. LT-5lI71/88]. Claillll 
are being settled on th.t basil. 




